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IN THE CENTRAL ADMIN ISThATIVE TRIBUNAL ; HYDERABAD 

AT I€DERAEAD 

O.A.No.997/92 	 Date of Orders 18fl.1.1 

BEThEEN: 

.Kamj1a1car 	 •. Applicant. 

A N D 

The Senior Superintendent of 
Post Offices, Secunderabad 
Division, 1-lyderabad. 

The District Employment Officer, 
Ranga Reddy District, Srinagar 
Colony, Hyderabad. 

The. Junior Employment Officer, 
Sub-Employment Exchange, 
Vikarabad, Ranga Reddy Dist. 

K.Yaddaiah, Chengamal, 
Ranga Reddy District. 	 ..RespondentS. 

Counsel for the Applicant 	 !• Mr.S.Nya. a Murthy 

Counsel for the Respondents 	 •• Mr.N.V.Ramane, for 
Ri. 
Mr.D.Panduranga Re 
for R2 and R3. 

CORAZ4: 

HON'BTh SHRI R.eAiAsuBRAM?4NIN,MEMBErc()MN.) 

HON 'B LE SI-fR I T. CHANDRASEKHARA REDDY, MEMBER (JUDL.) 
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(Order of the Division Bench delivered by 

Hon'ble Shri T.Chandrasekhara Reddy, Merrber(Judl.) 

S 

This is an application filed under Sect 

the Administrative Tribunals Act to direct the Secc 

to sponsor the name of the applicant and consequent 

the First Respondent to receive the application of 

and consider him for the post of B.P.M., Changarrel, 

Range Reddy District. 

19 of 

Respondent 

direct 

applicant 

Ptxlur MandaliL, 

J 
The facts giving rise to this •OA in 

follows: 

areas 

LII. 
Master in 

Nandal, 

ient card 

.aErnpl9yment 

S.S.LJ.C. 

o register 

Dis kC 
din the. H 
R..Dist. for 

Office. 

to fil 

11 
Lie connectic.k 

The applicant is working as Branch Post 

a leave vacancy from 23.3.1992 at Changarnal, Pix}ur 

Ranga reddy District. The applicant got his employ 

registered in the year 1989 on 28.6.1989 in the Sub. 

Exchange, Vikarabad. The applicant has sttied upt 

As Wr candidates who had studied upto S.S.L.C. had 

their names in the District Emloyment Exchange R.R 

employment card of the applicant had been transferri 

month of.July 1989 to the Dist. employment office I 

registering his name in the said Employment Exchan 

A notification has been issued by the First respond 

the post of B.P.M. of Changamal on 20.4.1992. In 

the First Respondent seems to have been addressed a 

the becond Respondent to sponsor eligible candidat 

the said post. It is the grievance of the applica 

name is not sponsored by the Second respondent and 
1Q"r 	'-'V 

to him had been sponsored 	the First Respondent 

the said post of E.D.3.P.M. Hence the present 01¼. 

letter to 	:1 
5 for fi1lin.. 

that his 

:hat junior5 ft: 

r filling u..tJ 

Today we have heard MrS.Nyaya Murthy,Mvocate for 

the applicant and Mr.N.V.Ramana, Standing Counsel 1for the 

1st respondent and Mr.D.Panduranga Reddy, opi. btddingounSel 

for 2nd and 3rd respondents. 



Hz 
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The fact that the name of the applicant hérein 

had been registred originally in the Sub-Employment Exchange, 

Vikarabad on 28.6.1989 is not in dispute in this OA. But his 

Employment card seems to have been transferred in the rnth of 

July 1989 by the Sit-Employment Exchange Officer, Vikarabad to 

the District Employment Off icer, R.R.Dist.in the modh of July 
11 

and consequently the name of the applicant in the District 

Employment Exchange Office R.R.Dist. seems to have been register 

in the munth of July, It is the contention of the learned 

counsel for the applicant that for all purposes the applicant 

ee must be deemed to have registered his name in the1  District 

Employment Exchange, R.R.District on 28.6.1989. 4sbtth the 

main office (Employment Exchange) and Sub-Office (Erloyment 

Exchang) are one and the same district and the Sub-Employment 
A 

Exchange in all respects subordinate to the District Employment 

Office, h.R.Distric> We are in agreement-with the contention 

of the learned counsel for the applicant and we are, of the 

opinion that it would be fit and proper to treat the"applicant 
11 

 having registered his name in the month of July on 8.6.1989 

in the District Employment Exchange Office, R.R.Dislrict.  It 

is the contention of the learned counsel for the applicant as 

already pointed out that juniors to the applicant herein are 

sponsored to the First Respondent by the Second Respondent to 

fill up the said post of E.D.B.PP.M., Changamal, Pudcar Mandal. 

If the said contention is true certainly the same adounts to 

*Te discrimination which has got to be averted. So. in view 

of the facts and circtnstances of the case we dispise of this 

O.A. by giving following directions. 

We hereby direct the Second respondent to treat 

the applicant as having registered his name in the District 

Employment Office, R.K.District on 28.6.1989 and tp sponsor 

the name of the applicant to the First Respondent kr filling 

the said post of E.D.&.P.M. in prsuance of the 

ttt 	
T. 
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dated 20.4.1992. *f  juniors to the applicant in the same 

category had been sponsored. 

6. 	lithe name of the applicant isae-t spons red to 

the First respondent as directed, we further direct the First 

	

( 	Resndent W receive the application of the applicant herein 

and consider him also along with others for the selection and 

/ 	
appointment to the said post of E.D.B.P.MO, Changamjl, Pudur Ma 

if the interview is not already over. 

/ 	
O.A. is disposed of accordingly, leaving the parties 

	

/ 	
to bear their -own costs. - 	- 	 - 
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'--4- - 
	 (K .BALASUBRAMAN IAN) - 	- 	 (T . CHAflASERA RDY / 

Member(Admn.) 	 Meiflber(J&il.) 
- f 

- 	Dated: 18th November1  1992 	 -- 
sd 	

(Dictated in Open urt) 
Deputy Regiar(J 

- 	 - 	 - 	 - 	
- 

To 	 - 	 - 	- 	- 
The Senior superintendent of Fost Offices, 	-- 	 - - 

- - secunderabad Division, Hyderabad.- 
The District Employment Officer, 	 - 
Ranga Reddy Dist. Srinagar o1ony, Hyderabad. 	- 	- 
The Junior Employment Officer, 	- 

- 	- Sub-Employment Exchange, vjkarabad, Ranga Reddy Dist. 
IçYaddaih, Chengamal, Ranga Reddy Dist. 	

- 
S. One copy to mr.S13taya Murthy, Ajvocate, CAT.Hyd. 	- 

6. One copy to Mr.N.V.kamana, Addl.CGSC.CAT.HYd.- - 

	

- 	7. One copy to M •fl•PandUranga Reddy, Spl.Counsel for A.P.GOVt. 
- 	 CZT.Hyd. 

8. One spare 	copy. - 	- 	- 	- 
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TEn BY 	 COEn BY 

CHECKin BY 	 APPROVED BY 

IN THE CENTML AaIINISTRATIVE TRIl 

HYDEABAD. BENCH : HYDEP.AJD 

THE HON'BLE MR 

AND 	 V 

THE HON'BLE 

AND 

THE HON'BLE MR.T -CHAN DRA ERHi,R REDD 
M(JUDL) 

AD 

THE HON'BLE MR SC J.ROY ; MEER(JL 

Dated: t_\t_19g2 

oaR/JUDMENT: 

H ' W-4tL.N6 

In 

O.A.No qc1 li _ 

T.A.No. 	 (wp.o 	) 

Admtted aàd interim directions 
ISSU d. 

All ed 

bisposed of with directieno 
Dismis7ed 

Dismis ed as withdrawn 

Dismi sed for default 

M.A. dered/Rejectea 

2UNUV1992 
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